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High Court Of Punjab And Haryana At Chandigarh
Case No: FAO No. 1115 of 1998

Smt. Savitri and Another APPELLANT
Vs
Harjeet Singh and Others RESPONDENT

Date of Decision: May 7, 2014
Hon'ble Judges: K. Kannan, J
Bench: Single Bench

Advocate: Sudhir Rana, Advocate and Mr. Raj Mohan Singh, Advocate for the Appellant;
Rajesh K Sharma, Advocate for the Insurance Co, Advocate for the Respondent

Final Decision: Partly Allowed

Judgement

K. Kannan, J.

The appeal is for enhancement of compensation. The death was of a 12 years old
boy and the parents were the claimants. The tribunal assessed a compensation of
Rs. 85,000/- as payable. I shall rework the compensation on the legal parameters
laid down through several decisions.

2. There could be no loss of dependence for the parents when the child himself was
a dependent. However, the economic and social status of parties and the
expectation of parents will assume significance. I will take the likely contribution to
the parents at Rs. 1000/- and take the likely financial loss at Rs. 10,000/- per year. I
shall also provide for loss of love and affection at Rs. 50,000/- and other
conventional heads and tabulate as follows:-

3. There shall be an award for Rs. 2,61,000/- and the additional amount brought
through this award shall also attract interest at 7.5% per month. The liability shall be
on the insurer. The appeal is allowed to the above extent.
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